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| The District of Kaira, exclusive of the Panch
Mahils.
The District of Broach.

The District of Surat, exclusive of the lapsed
State of Mdandvi, as described in the schedule annexed
1o Act X of 1848.

The District of Tanna.

The District of Coldba, exclusive of the lapsed
State of Coldba mentioned in Act VIII of 1853.

The District of Ratnigiri.
The District of Kanara.”




